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"“(¢) and (d) Yes, Sir, the reasons for
delay include constraints of resources, and
problems, in land acquisition,
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Memorandum submitted by Depot Kamgar
) Unior Jabalpar
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'3034. SHRI SAMAR MUKHERIEE:
Will the Minister of DEFENCE be plea-
seg to stater C M s
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(a) whether a memorandum dated 27th
.October, 1988 from Depot Kamgar Union,
Jabalpur has been received by the Ad-
jutant General, New Delhi;

(b) whether the memorandum conta-
ins complaints of alleged irregularities in
the selection of candidates for appoint.
ment in the COD, Jabalpur; if so, the
details of the complaints; and

“(c) whether 5 high level enquiry has
been ordereq into the complaints, if not,
the reasong thereofy i '

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-.
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
CHINTAMANI PANIGRAHI): (a) to
() A memorandum has recently been
received alleging procedural irregularities
.in the recruitment of civilian personnel
in COD, Jabalpur, Army Headquarters
are looking into the allegations contained
therein,

Implementation of Section 30 of the Ad-
vocateg  Act

3035. SHRT B. SATYANARAYAN
REDDY: Will the Minister of LAW AND
JUSTICE be pleaseq to state:

(2) whether it is a fact that in several
conferences and meeting; of lawyers, in-
cluding the Bar  Federation of Tamil
WNadu and Pondicherry, resolution have
been passed i the past requesting the
Central Government tg bring intg force
Section 30 of the Advocates Act, which
Wwas passed in 1961 and haq received the
assent of the President; and
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to Questiony 56
(b) if so, what action Government

have taken ip this regard and the reasoms

for not bringing it into force so far?

THE MINISTER OF STATE IN THR
MINISTRY OF LAW AND JUSTICRE
(SHRI HANSRAJ BHARDWAJ): (a)
Yes, Sir.

(b) The question of bringing sectiog 30
of the Advocates Act into force ig under
consideratiop of the Government.

“Teaching allowance” to teachers of Om
dnance Factery Schools

3036, SHRI SAMAR MUKHERJEE:
Will the Minister of DEFENCE be plea-
sed {o state:

(2) whether it ig a fact that the ‘teach-
ing allowance” of Rs. 100/_ has been gram-
ted to teachers attached with Railways
and other Government depariments as re-
commended by the Chattopmdhyay'l Com:
mission; X T it

(b) whethey Government are considér-
ing grant of said allowance to Teachers
of Ordnance Factory Schools; and

(c) if so, when? s

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO.
DUCTION AND SUPPLIES IN THE

MINISTRY OF DEFENCE (SHR1
CHINTAMANI PANIGRAHI) (a) Yes,
Sir. -

(b) Yes, Sir.

(¢) The proposal is under consideras
tion in consultation with  Ministry of
Finance (Department of Expenditure) and
a decision ig expected to be takep very
early,

Pre-medical enfrance examination

3037. SHRT SHIV PRATAP MISH-
RA: Wilp the Minister of HEALTH AND
FAMILY WFELFARE be pleased to state:

(a) whether Government propose to
conduct pre-medical entrance examination
organised by CBSE in regional laguages;
if so, the details of the decision; and

(b) if not, the reasons therefor?

9



b

57 Writtea duswers

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ
KHAPARDE): (a) No, Sir. .

.

(b) The Supreme Court has consider-
ed- the matter relating to the medium ot
instructiong for the All India Entrance
Examination fog  admission to MBBS|
BDS Courses ang -decided that since the
medium of instructions ip the MBBS|BDS
Courseg and Post-graduate courses is in
English and the entire medical education
is imparted in English throughout the
countiy, it is not practically feasible to
hold the All India Entrance Examination
in diverse regional lanmuages ang that for
the present the All Indiz Entrance Exa-
mination should be helg in English only.
The Court is also of the view that since
the examination will be of an objective
type, it would not require close familiari-
ty with the English langnage, In the light
of the observations of the Supreme Court,
the Government do not consider it feasi.
ble at thig stage to make any change in
the mediuy, of instructior}s in the All
Indi; Entrance Fxamination for admis-
sion to Medical courses.
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to Questions 58

qf@YeHT &1 SEET F 9w fad,
TG IR, FGT,  AITHS,
YT AR g, ¥ wEitem
F & wialem qger wvr F @R
9w 7R T § g9 e fg Tg
fFmFam F gge far e
g wfamar @1 ga framEr Siw
gl e R afeai &egr
I MO 9 A7 999 FwiAr
HAT TUH GATS WHT agr ATH(q
IR SIfRETqr T T ATH SEEIAT
21 T ofdmar & g F fqdq 3y
AeCEI SEuuRET UWE AT AT
GIFT F 19 aM =wA VG gL

Recovery of Honotzrium e

3039. SHRI SUNIL KUMAR PATI-
NAIK: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether it is a fact that the Chief
Engineer (WHO) Southery  Region
CW.C, Hyderabad has issued an order
to the Subordinate Officeg to recover the
Honorarium sanctioned to  Ministerial
staff for the pay fixation work of IVth
Pay Commission, if so, the reasong there-
of;

(b) whethey there is any provisio, to
recover the Honorariup, which i sanc-
tioned by the previous authority for the
pay fixation work of IVih Pay Commis-
sion, if so, the reasons therefor, and

(¢) what are the norms regarding pay-
ment of Honorarium fixeq by Government
for the work of IVth Pay Commission as
per the F.R. 46(B)?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (2) to
(c) On a review of the whole case perta-
ining to the payment of honorariuy to
Ministerial staff for pay fixation work con-
sequent on the implementatio, of Fourth
Pay Commission pay-scales, the Chief
Engincer, Southern Region issued 5 order
rationalising the paymentg according to a
uniform set of norms, This order also re-
viewed cases where payment of honora-
rium Was not sanctioned by competent



